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 Sigrtee
 op  of,  new  sections  224A,

 4B  and  2260)  by  Shri  Chintamani
 Panigrahi

 SHRI  CHINTAMANI  PANIGRAHI
 4Bhubaneswar):  Mr.  Chairman,  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 te  Companies  Act,  1956,  be  taken
 inte  consideration.”

 I  am  grateful  to  you  that  I  could
 get  time  at  least  today  to  move  this
 Bill,  because  J  had  introduced  this  Bill
 in  ‘1971  and  even  today  I  was  rather
 apprehensive  that  because  of  Shr
 Bibhuti  Mishra’s  Bill  my  chance  might
 not  come.

 IT"  have  moved  this  amendment  to
 the  Companies  Act  of  3956  so  as  to
 make  the  existing  provisions  relating
 to  audit  effective  and  rational  and  ulso
 to  remove  causes  that  lead  to  the  most
 pernicious  practice  of  monopoly  m
 auditorship  and  abuse  of  the  law.
 When  I  introduced  the  Bill  79  397
 government,  I  think,  was  kind  enough
 to  look  into  the  spirit  of  the  Bol  and
 appreciate  the  need  to  have  some
 check  on  the  monopoly  of  auditorship
 and  so  the  government  brought  tor-
 ward  an  amendment  in  974  when
 there  was  a  move  to  introduce  some
 new  sections  in  company  law  and  at
 that  time  they  hmited  the  number  of
 auditorship  to  a  maximum  of  20
 companies.  I  think  that  is  an  im-
 provement,  a  great  improvement.  But
 my  Bill  goes  still  further.  Therefore,
 I  would  like  to  submit  for  the  consi-
 deration  of  the  Government  that  un-
 like  the  traditional  auditing  which  was
 to  look  into  the  accounts  and  books
 and  vouchers  and  to  certify  them  as
 correct,  they  should  keep  in  view  the
 social  concept  of  auditing  and,  as  we
 are  moving  today  when  we  have
 abolished  the  privileges  of  the  Rulers.
 when  we  have  tried  to  restrict  the
 monopoly  trade,  we  have  introduced
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 50  many  things  in  the  last  one  decade in  this  country.  Therefore,  |  think
 that.  the  time  has  come  when  the  Go-
 vernment  should  again  consider  that
 80  far  az  this  auditing  business  is  con-
 cerned,  there  must  be  more  and  more
 dispersal  of  auditing  and  more  and
 mote  young  Chartered  Accountants
 who  are  thousands  in  number  are
 coming  in  the  field.  They  also  sub-
 mitted  a  Memorandum  some  years
 ago  to  the  Prime  Minister  in  which
 they  had  stated  that  the  concept  of
 auditing  required  rethinking,  more
 and  more  opportunities  should  he
 given  to  those  thousands  of  Chartered
 Accountants  who  were  coming  into
 this  profession  and  they  must  be
 allowed  at  least  to  get  a  fair  chance
 of  auditing  of  different  companies.

 If  you  look  to  the  regionwise  dis-
 tribution  of  auditing  you  will  find  that
 of  the  total  number  of  8,429  audit
 firms  in  the  country  today,  the  distri-
 bution  is  as  follows:

 Western  Region  2,888
 Southern  Region  ‘1,255
 Eastern  Region  ‘1,521
 Central  Region  ‘1,057
 Northern  Region  1,708,

 And  out  of  a  total  number  of  regis-
 fered  Chartered  Accountants  of  ‘11,430,
 7000  hold  practising  licence.

 Sometime  ago  a  survey  was  made  to
 examine  the  concentration  of  auditing
 ip  the  hands  of  a  few  firms.  This
 Survey  s  quite  revealing.  I  would
 only  cite  a  few  snstances.  In  the  coal
 industry,  about  90  per  cent  of  the
 total  assets  of  all  coal  companies  are
 audited  by  6  firms.

 SHRI  N,  हू,  P,  SALVE  (Betul):  In
 the  pre-nationalisation  perod.

 SHRI  CHINTAMANI  PANIGRAHI:
 It  holds  good  even  after  that.

 SHRI  N.  K.  P.  SALVE:  Even  after
 cationalisation  and  after  the  amenti-
 ment  of  the  Companies  Act  and  even
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 tn  respect  of  public  seotor  companies,
 the  concentration  of  monopoly  audit-
 ing  is  continuing  by  a  few  firms.

 MR.  CHAIRMAN:  ‘There  has  been
 a  letter  circulated  by  the  Chartered
 Accountants—smaller  onea——and  they
 have  said  that  the  monopoly  concen-
 tration  of  auditing  is  much  larger  than
 the  monopolies  themselvts,

 SHRI  CHINTAMANI  PANIGRAHI:
 In  the  Engineering  Industry  about  73
 ver  cent  of  the  total  assets—there  are
 65  companies—are  audited  by  only  22
 firms,  Let  us  now  look  at  the  jute  in-
 dustry.  It  is  concentrated  in  the  Eas-
 tern  Region.  It  is  not  in  the  Central,
 Western  or  in  other  parts  of  the  coun-
 try.  It  is  concentrated  only  in  the
 Eastern  region.  94  per  cent  of  the
 total  assets  of  the  industry  is  audited
 by  8  firms  and  those  firms  are  concen-
 trated  in  the  metropolitan  city  of
 Calcutta.  In  the  plantation  industry.
 €4  per  cent  of  the  total  assets  of  all
 the  estates  are  audited  by  three  firms
 only  and  80  per  cent  of  the  total
 assets  of  all  the  estafes  are  audited  by
 six  firms.  In  sugar  industry,  67  per
 cent  of  the  total  assets  of  all  com-
 panies  are  audited  by  only  5  firms.
 In  textiles,  the  audit  of  73  per  cent  of
 the  total  assets  of  all  companies  is
 shared  by  only  49  firms.  When  I  say
 this,  it  should  be  remembercd  that  it
 cannot  be  aggregated  because  many
 of  them  are  also  common  in  all  indus-
 tries.  In  transport  industry,  67  per
 cent  of  the  total  assets  of  the  com-
 panies  are  audited  by  9  firms.  Taken
 together,  about  69.40  per  cent  of  the
 assets  of  all  companies  are  audited  by
 only  7  firms  out  of  8,000  and  odd.
 There  are  only  i07  partners  in  these
 7  audit  firms,  77.6  per  cent  of  the
 assets  of  all  the  companies  are  audited
 by  another  9  audit  firms,  The
 balance  of  9.45  per  cent  of  the  assets
 of  all  companies  are  audited  by  the
 remaining  large  number  of  audit
 firms.  In  other  words,  on  the  audit  of
 70  per  cent  of  the  assets  of  the  entire
 companies,  the  professional  expertise
 of  only  7  audit  firms  (or  70  char-
 tered  accountants)  is  engaged  while

 “the  experuse  ox  she  semaining  08  ns

 agsets  of  the  companies.

 practising  .  chartered  2  a¢countanis
 utilised  only  for  auditing  30-per  cent.

 The.  talent
 and  expertise  of  abotit  7964  practising
 chartered  accountants  is  thus  allowed
 to  go  waste  and  unutilised  although
 they  are  a  great  asset  to  our  country
 and  to  our  economy.

 Most  of  the  monopoly  audit  firms
 are  based  in  metropolitan  cities.  As
 Salveji  said,  even  in  the  public  sector
 where  there  are  thousands  of  factories
 spread  all  over  the  country,  they  will
 go  only  to  Deihi,  Calcutta  or  Madras
 where  the  branches  of  these  77  mono-
 poly  audit  firms  are:situated.  There-
 fore,  I  make  the  following  suggestions
 for  the  consideration  of  the  House  and
 the  Government;

 l.  A  ceiling  should  be  placed  on  the
 number  of  corporate  bodies  whose
 accounts  should  be  audited  by  a
 single  firm,  Government  has  fixed  the
 number  at  20,  but  that  is  too  much  in
 view  of  the  unutilised  alent  going
 waste.  So,  we  should  put  the  ceiling
 at  5.

 2.  Different  auditors  should  be
 appointed  for  different  branches  of
 self-contained  units  of  government
 companies.  At  present  the  entire
 audit  of  government  companies  is
 concentrated  in  the  hands  of  a  few
 firms.

 3.  The  same  auditor  will  not  be
 appointed  for  the  same  government
 company  or  its  branches  or  units  con-
 tinuously  more  than  three  times  within
 5  years,

 4.  I.  must  be  compulsory  for  com.
 panies  to  change  their  auditors  after
 every  three  successive  years  of  audit.

 5.  The  auditor’s  appointment  should
 be  in  individual  name  and  not  in  the
 name  of  the  firm,

 6.  Limit  the  audit  to  2  for  auditor  in
 the  same  business  group.



 In  the  Imstifute  of  Chartered  Ac.
 countants  of  India,  there  are  Govern-
 teent  nominees,  ‘You  will  be  surprised
 ह...  know  that  the  present  Government
 nominees  ate  representing  big  monopo-
 ly  firms.

 SHRI  N.  K.  ्,  SALVE:  Can  the
 Members  of  Parllament  be  sent  to  that
 Institute?

 SHRI  CHINTAMANI  PANIGARHI:
 I  appeal  to  Government  to  look  into
 this  matter  and  see  that  Government
 nominees  do  not  represent  big  monopo.
 ly  audit  firms.  J  hope,  Govermen  will
 take  note  of  this.  They  never  look  to
 the  inttrest  of  the  Naion,  but  they  look
 to  the  interest  of  the  monopoly  audit
 firms.

 These  are  the  few  suggestions  I
 wanted  to  make  so  that  more  and  more
 people  should  get  this  benefit  and  there
 shoulg  not  be  concentration  in  the
 hands  of  a  few.

 If  you  see  the  audit  companies  re-
 port,  you  will  fing  what  kind  of  audit
 they  are  doing.  The  Chartered  Ac-
 countants  must  look  into  every  aspect
 of  cost  production,  cost  ratio,  inven-
 tory,  etc.  But  they  simply  see  the
 accounts  ang  okey  that.  That  is  bow
 things  are  going.  Why  it  is  done  like
 this?  It  is  done  for  other  considera-
 tions.  Some  time  ago,  a  survey  was
 made  regarding  audit  payment  in  50
 companies.  The  study  revealed  that
 50l  companies  paid  in  970  Rs.  65.7
 lakhs  as  audit  fee  to  I4  auditors,  Be-
 sides  the  audit  fee,  these  companies
 paid  Rs,  27.6  lakhs  89  “fees  for  other
 services”  rendered  by  the  auditors.
 What  is  this  other  service?  The  other
 service  is  to  make  their  black  money
 imto  white  ang  okey  it.  And  for  that,
 they  have  got  Rs.  27.6  lakhs.  These
 4  auditors  have  got  Rs  |  crore  in
 1970.  What  can  we  speak  about  -he
 remuneration  of  the  poor  Minister  of
 this  country?  Therefore,  this  kind  of
 a  thing  should  be  looked  into.  I  was

 looking  into  the  reports  of  many  of
 the  meetings  of  companies;  and  a  num-
 ber  of  shareholders

 have  complained

 black-market.
 ing  and  price  rise  will  stop;  and  I  think
 you  will  have  90  per  cent  control  over
 these  companies  and  their  production.
 I  do  not  know  how  far  I  will  get  sup.
 Port  for  it.

 DR,  RANEN  SEN  (Barasat).  Some
 of  us  will  support.

 SHRI  CHINTAMANI  PANIGARHI:
 Mr.  Chairman,  Sir,  you  are  80  much
 interested  in  this;  ang  to-day  you  are
 an  the  Estimates  Committee  ag  its
 Chairman.  We  are  happy.  You  have
 taken  up  this  cause  so  many  times.
 You  have  raised  the  LIC  business  in
 the  House  many  times.  LIC  has  got
 more  than  600  branches  all  over  the
 country.  But  how  is  it  that  the  audit-
 ing  of  the  entire  60  branches  of  the
 LIC  is  done  by  a  panel  of  only  2
 auditors?  The  Government  should
 come  forward  at  least  now.  Why
 should  a  panel  of  ony  2  auditors  audit
 the  funds  running  into  Rs.  400  crores
 or  Rs.  600  crores  of  the  LIC?  Gov-
 ernment  shoud  see  how  many  people
 will  get  employment.  Creating  more
 employment  is  one  of  the  points  in  the
 20-point  programme.

 MR.  CHAIRMAN:  Mr.  Salve  can  -ay
 how  far  it  is  physically  possible  to  do
 things.  How  do  they  practise?

 SHRI  N.  छू,  P.  SALVE:  I  am  grateful
 that  the  hon.  Member  has  brought  in
 this  particular  bill.  It  deals  with  my
 profession.  Next  time  I  hope  I  will
 have  an  opportunity  of  speaking  on
 it.  I  am  very  grateful  to  him  that  he
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 has  collotted  so  much  of  vital  statis-
 tics;  @&q  a  very  interesting  study  has
 been  made.  A  whole  lot  of  groubd
 has  been  covered  in  many  spheres,  a6
 8  result  of  the  Companies  (Amend-
 ment)  Act;  but  a  whole  lot  needs  to
 be  done,  despite  the  amendments.

 SHRI  CHINTAMANI  PANIGRAHI:
 I  have  gone  to  many  public  sector
 units  all  over  the  country.  I  find  that
 the  public  sector  units  have  their
 branches  everywhere.  Why  should  all
 the  pubhe  sector  undertakings  give
 their  auditing  work  only  to  metropoli-
 tan  city-baseq@  firms?  I  have  gone
 through  this.  Thig  also  needs  examina-
 tion  by  the  Government;  and  they
 must  come  forward  and  do  something.
 This  leads  to  concentration,  by  itself.
 Therefore,  I  hope  that  the  new  objec-
 tive  which  the  government  has,  is  that
 auditing  should  result  in  reduction  of
 wastagé,  minimization  of  malpractices
 and  reduction  of  tax  evasion,  and  they
 must  look  into  all  the  aspects  of  pro-
 duction,  so  far  as  the  companies  and
 industries  are  coneerned.  ang  about
 the  propriety  of  investments  also.  That
 is  the  new  objective  for  the  auditors.
 This  must  be  looked  into,

 J  think  that  the  proclamation  of
 Emergency  has  created  an  atmosphere
 of  discipline  in  all  walks  of  life  and  it
 is  but  natural  that  8  thorough  revision
 of  the  activities  of  the  comp‘nies
 should  be  there;  and  vigorous  measu-
 res  to  control  them  through  this  pro-
 cess  of  auditing  should  be  considered
 by  the  Government.  I  am  quite  sure
 that  the  Government  which  is  taking
 new  measures  almost  in  every  sphere
 of  hfe,  will  take  steps  to  see  that  all
 the  loopholes  are  plugged.  I  hope  the
 Government  will  come  forward  to
 give  a  new  look  to  the  Companies  Act
 and  ६0  see  that  this  concentration  of
 auditors  is  not  there  If  they  nationa-
 lize  auditing;  it  will  be  good

 MR.  CHAIRMAN.
 “That  the  Bill  further  to  amend

 the  Companies  Act,  ‘1056,  be  taken
 into  consideration.”

 Motion  moved:

 ह...  BB  wise  -

 Statulate  him  for  making  such  a  fully
 documenteg  speech.

 I  was  a  member  of  the  Consultative
 Committee  of  the  Department  of  Com-
 pany  Affairs  some  three  or  four  years
 ago,  when  Shri  Raghunatha  Retidy  was
 the  Minister  in  charge  of  Company
 Affairs,  There  was  a  meeting  of  the
 Committee  at  Bangalore  where  Shri
 Himmatsingke  of  Rajya  Sabha  and  my- self  raised  demand  for  nationalisation
 of  audit.  In  that  very  meeting,  not
 surprisingly,  the  late  Shri  C  C.  Desai,
 who  was  also  @  member  of  the  Con-
 sultative  Committee.  who  was  himself  a
 successful  industrialist  connected  with
 big  monopoly  houses,  ६  very  nice  and
 polished  gentleman  perisonally,  oppo- sed  our  stand.  Though  Shri  Raghuna-
 tha  Reddy  accepted  our  position  in
 principle,  he  raised  certain  procedural
 difficulties,  the  details  of  which  I  do
 not  remember  now.  It  is  good  that
 Shri  Panigrahi  has  temindeq  me  of
 that.

 Many  of  us  have  received  the  memo-
 randum  submitted  by  the  Chartered  Ac.
 countants  Association,  which  mainly
 consists  of  smal}  fries,  juniors  who  are
 eking  out  a  miserable  existence.  They have  sent  copies  of  this  memorandum
 to  almost  all  the  Members,  though  rot
 alt  perhaps.  Since  [  come  from  Calcu-
 tta,  I  had  a  talk  with  them  at  Calcutta
 when  they  explained  some  of  the  pro- blems  which  they  face,  which  corres-
 ponds  to  what  Shri  Panigrahi  now
 says  Thev  said  that  they  are  eking
 out  a  miserable  existence  because  a
 a  major  portion  of  the  work  is  corne-
 red  by  some  houses  of  chartered  ac-
 countants,  who  have  more  or  lesc  a
 monopoly,  who  are  mostly  in  collu-
 sion  with  big  industrial  ang  commer-
 cial  houses  Even  though  you  have  nas.
 sed  the  Monopolies  and  Restrictive  Trade
 Practices  Act,  because  these  housew  of
 auditorg  are  in  leacue  with  the  mono-
 poly  busines,  houses,  you  age  not  able
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 ta  control  them  effectively.  If  you  will
 make  a  probe,  you  will  find  that  most
 of  the  monopoly  industrial  houses  are
 connected,  directly  or  indirectly,  with
 these  big  audit  houses.  In  Calcutta
 there  are  some  big  audit  houses,  cat-
 ing  back  to  the  British  days.  In  those
 days  they  were  serving  the  multina.
 tionalg  like  Calcutta  Tramways  or
 Andrew  Yule,  which  ig  the  direct  des.
 eendant  of  the  East  India  Company.
 That  company  used  to  have  about  00
 companies  under  it  all  over  India,  in
 almost  all  industries,  be  it  tea  garden,
 jute  or  coalfield.  Of  course,  now  meta-
 morphosis  hag  taken  place  of  that  com.
 pany.  These  big  audit  houses  are
 supporting  ang  helping  the  big  mono-
 Poly  houses  through  audit,  They  are
 hand  in  glove  with  them.  This  hus  teen
 corroborated  by  the  Chartered  Ac-
 countants’  Association.

 I  had  completely  forgotten  this,  !  e-
 cause  I  am  no  longer  a  member  of  the
 Consultative  Committee  of  the  Depart.
 ment  of  Company  Affairs.  I  am  glad
 that  Shri  Panigrahi  hag  reminded  me
 about  it  by  this  Bill.

 The  Association  further  stated  that
 Some  of  the  Government  officials
 were  also  a  party  to  this.  Of  course.
 they  did  not  say  all  the  officials,  be-
 cause  there  are  good  officials  also.
 Otherwise,  how  can  the  country  ce
 run?  There  are  very  many  good  oifien
 als,  and  that  is  why  we  are  runn  ng
 this  country  smoothly  more  or  less
 but  there  are  officials  who  are  in  Ira-
 gue  with  the  audit  houses.  This  is  the
 third  statement  they  made.

 We  have  nationalised  the  20०  and
 life  insurance  industries,  for  instar°e.
 Within  the  last  ten  years  LIC  has  2e-
 come  a  huge  organisation.  Our  airlines
 are  another  empire.  Who  are  benin:i
 these  organisations?  Some  top  officials.
 I  do  not  call  them  bureaucrats,  Some
 of  these  top  officials  must  be  collud-
 ing  with  these  audit  people:  otherwise,
 how  is  it  that  in  spite  of  nationalisa-
 tion  of  these  industries.  only  a  few
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 houses  are  conducting  the  whole  au-
 dit  business.  They  are  going  on  merrily
 as  before.  They  do  not  suffer.  The  in-
 dustry  ig  nationalised,  those  industria.
 lists  go  out,  but  these  audit  houses  re.
 main.

 Secondly,  it  is  known  that  many  vig
 houses  keep  two  types  of  books.  I
 heard  it  from  Dr,  B.  C.  Roy  himself.
 I  was  qa  Member  of  the  Legislative  As-
 sembly,  when  he  was  Chief  Minister.
 One  day  we  were  talking  about  catch-
 ing  big  business  in  his  chamber,  end
 he  said:  “Look  here,  you  are  a  young
 man.”  It  was  in  (1952-53,  I  was  young
 then.

 SHRI  CHINTAMANI  PANIGRAHI:
 Even  now  you  are  young,

 DR.  RANAN  SEN:  Only  my  hair  is
 grey,  absolutely  grey.

 He  said,  “You  do  not  understand.
 You  should  have  a  little  bit  of  experi-
 ence.  I  also  come  from  a  small  indus-
 try.”  He  was  connected  with  the  Shi-
 Ulon  Electric  Power  Supply  Co.,  which  is
 not  a  very  big  one.  He  said:  “Big  Mar.
 wari  houses  keep  two  sets  of  books.”

 SHRI  M.  C.  DAGO  (Pali):  Thera
 are  poor  Marwaris  also.

 DR,  RANEN  SEN;  Yes,  I  have  been
 to  Rajasthan.  I  have  seen  very  poor
 Rajasthanis  who  are  starving.  I  was
 holding  meetings  for  seven  days  on  be-
 half  of  my  party,  and  I  was  shocked  to
 find  such  poor  Marwaris,  poorer  than
 even  the  poor  Biharis.  They  must  be
 the  majority  in  Rajasthan,  not  the
 Birlas  or  the  Singhanias  who  have  their
 houses  in  Calcutta  and  Bombay  and
 now  in  Delhi.  After  the  meeting,  these
 poor  people  used  to  say:  “Why  don’t
 you  drive  them  out  of  Calcutta,  so  that
 they  come  have  and  start  business,  and
 we  can  eam  our  livelihood?”

 So  Dr.  Roy  said  that  they  were  keep-
 ing  two  sets  of  books  in  collusion  with
 audit  houses,  I  said:  “You  are  the
 Chief  Minister.  Why  can’t  you  catch
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 (Dr,  Ranen  Senj

 thm?”  He  sald:  “You  are  tin  ideslist,
 हक

 नि पर)  संपत्ति

 ‘Hew  can  you  do  it?  When  you  peorile  wes  wide रेज  करना
 ene  te  power,

 you
 will  do  something.  है  जिसकी  भु  इजाज़त  चाहिए  |

 By  that  tite  be  dead.”

 Therefore,  [  say  this  Bill  should  be  महिला  :  किस  विषय  पेर  7
 -fupported  by  all  us,  and  I  am  really

 |... ह  जाजत  दीजिए, grateful  to  Mr,  Salve  also  I  never  sta  शाप
 apsociateg  him  with  big  houses.  We  किर  बयान  करूँ

 me,
 —

 Pool
 very  closely,  He

 at suggestion  of  nationalisation.  at
 the  real  remedy  for  this  But  I  un  स्थिति  महोदय  :  मुझे  मालूम  होगी

 derstand  the  position  of  the  Minister  चाहिए  1  डिबेट
 and  the  Government,  There  are  many  fer

 क्या  इस  डिन  पर  रेज  कर
 रहे ‘difficulties.  Even  a  man  like  Shri

 Raghunatha  Reddy  with  hi;  lofty  ideas
 hed  to  point  out  the  difficulties,  thou.
 gh  he  agreed  with  us.  श्री  जाबुबंत  चोड़  जी  हा  t

 Mr.  Panigarhi  has  made  certain  ~  a
 suggestions  in  the  Bill  which  run  सभापति  महोदय,  सदन  में  गर-सरकारी
 short  of  nationalisation.  I  think  the  सदस्यों  का  कार्य  रहा the  Minister  should  be  able  to  accept  ~

 wig  चल रह
 है  और  बहुत  ही

 them,  though  not  immediately.  He  इम्पा टट  इश्यूज़  पर  डिस्कशन  हो  रहा  है  ।
 should  at  least  see  how  far  they  can  डिस्कशन  भी  बहुत  अच्छे  लग  से  चल  रहा  है
 be  implemented.  We  are  realists  we  की बिने do  not  say  that  our  resolutions  or  Bulls  लेकिन

 इस  समय  कैबिनेट  रैक
 का

 कोई  भी
 should  be  accepted  by  the  Government  मिनिस्टर  इस  सदन  मे  दिखाई  नही  देता  है  ।
 immediately  in  toto,  यह  इस  हाउस  के  लिए  बड़े  शर्म  की  बात  है  t

 We  have  got  to  process  it  so  that  कि
 कैबिनेट  रैक  का  कोई  मिनिस्टर

 म the  Government  also  wake  up  and  see  wee  मिनिस्टर  भी  नहीं  ताल  एक  डिप्टी
 how  things  can  be  expedited.  मिनिस्टर  23  हैं  ।

 With  these  words,  I  support  the  Bill

 दूसरी  बात  यह  है  कि  हमारी  एटेंडेन्स
 शी  मानद  डागा  (पाली)  सभापति  कितनी  पुकार  है।  कोरम  का  सवाल  तो  आप

 महोदय,  राज  यहां  पर  संविधान  की  बातें  बाज  में  रखिए  लेकिन  इस  तरह  से  क्या  हम
 प्रतीक  चल  रही  हैं।  संविधान  में  “डेमोक्रेटिक  इस  सदन  की  गरिमा  को  गिराना  चाहते  हैं  ?

 सोशलिज्म”  यह  दो  नये  शब्द  जोड़े  जा  रहे  हैं  ।
 मैं  इस  समय  इन  दो  शब्दों  का  न्य  तो  बतलाना
 महीं  चाहता  लेकिन  एक  बात  कहना  चाहता  हूं  सभापति  महोदय  मैने  म्रापका  प्वाइट
 कि  मंत्री  जी  के  सामने  एक  पूरी  बात  सामने  ऑफ  भाई  समझ  लिया  है।  यह  नियम  कही
 श्र  गई  है  जिसका  कोई  सन  कोई  इलाज  हंसना  भी  नहीं  है  कि  जब  डिबेट  चल  रही  हो  ती  वहा
 चाहिए।  जूनियर  श्राडिटर्स  ने  एक  मेमोरेंडम  पर  कैबिनेट  मिनिस्टर  ही  उपस्थित  रहे।  लोक
 दिया  था  जिसमें  उन्होंने  7-8  बातें  बतलाई  सभा  के  नियमों  के  अनुकूल  उस  विभाग  के
 थीं  जिनका  उत्तर  साल्वे  साहब  भी  देगे  इनचार्ज  उपमंत्री  यहा  पर  मौजूद  हैं  इसलिए
 भीर  मैं  भी  अगले  दिन  जब  अपनी  स्पीच  कटी न्यू  इसमे  कोई  प्वाइंट  प्राण  भार  का  प्रश्न

 “करूंगा  तो  बतलाऊंगा  ।  नहीं  उठता  है  1
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 की  बागा

 की  मूलचन्द  डागा  ;  सभापति  जी  जब
 कभी  बोनस  का  सवाल  कराया  तो  हमने  यार  बार
 मांग  की  कि  जो  कम्पनी  है,  जो  कारखाने  है
 उनका  झाडी  गाने  मेट  के  द्वारा  किया  जाये  t
 जब  कभी  लेबर  के  बोनस  की  हम  लटाई  करते
 थे  तो  हमे  कह  दिया  जाता  था  वि  चार्टर्ड

 एकाउन्टेंट  ने  जो  लिख  दिया  है  वह  सही  है  ।

 हमने  कई  बार  इस  बात  को  कहा  है  और  आज
 भी  हमें  मालूम  है  कि  जो  चाटेंडें  एकाउंटेट

 हैं  उन्होंने  मानों तली  हाउसेस  को  कन्ट्रोल  किया

 हुआ  है।  इसके  कारण  लोग  काला  धन  जमा
 कर  सकते  है  जोर  सारे  गलत  काम  कर  सकते

 हैं।  इन  कामों  को  छिपाने  के  लिए  कपनीज
 उनसे  मिली  हुई  रहती  हैं  ।  इसके  बारे  में
 जैसा  डा०  राणेन  सेन  ने  कहा,  मैं  भी  इसकी

 बाबत  कई  जगमेन्द्र  जो  हाई  कोर्ट  ने  दिए

 हैं  बहु  बता  सकता  gz  कि  किस  तरह  से  यह  लोग

 मिल  करके  ,  उनके  साथ  सम्बन्ध  रख  कर  अपने

 काले  धन  को  छिपाते  हैं  ।  इस  प्रचार  से

 उनका  सम्बन्ध  जुडा  रहता  है  ।

 एकाउंट्स  के  मामले  में  एक  ओर  बहुत
 बड़ी  खराबी  है  7  एक  बार  जो  एक  फर्म  का

 क्लाइंट  बन  जाता  है  उसको  फिर  बे  छोड  नहीं
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 सकते  क्योंकि  उसको  डर  रहता  है  कि  हमारी
 फर्म  का  एकाउंट  दूसरे  को  मालूम  हो  जायेगा  be

 इसलिए  वे  उसको  कभी  छोड़ना  नही
 चाहते  हैं।  फर्म  के  अपने  सीक्रेट  डाकुमेंट  होतें
 हैं  कौर  एक  बार  जो  आडिट  करने  वाला  बन
 जाता  है  उसको  वह  छोड  नही  सकते  ।  मैं
 समझता  हू  कम्पनी  अफेयर्स  मे  यह  एक  बहुत
 बडी  कमी  है  a

 मैं  एकाउन्ट्स  के  बारे  मे  एक  बात  और

 कहना  चाहता  हू,  जब  श्री  चिन्तामणि  जी  इस
 बिल  को  लाये  थे,  शायद  i97:  में  उन्होंने
 इस  बिल  को  पेश  किया  था,  मैं  चाहता  हूं  कि
 अगली  बार  जब  यह  कराये,  तब  तक  वे  कुछ
 अमेडमेट्स  भी  दे  दें  या  प्रभी  भी  उनको  मौका
 मिलेगा,  वे  कुछ  भ्रमेटमेट्स  जोड़  दें  t

 सभापति  महोदय  :  डागा  साहब,  श्राप
 अपना  भाषण  ग्र गली  दफा  जारी  रखियेगा  ।

 48  brs.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Monday,  Augu-
 st  16,  976/Sravana  25,  4898  (Saka).


